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IN THE CENTRAL AD11INISTRRTIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYOERABAD 

O.A. 629/94. 	 Ot. of Decigon 	9-3-94. 

A. Ramkiran 
	

Applicant. 

tie 

Union of India, rap. by 
Secretary, Dept. of Posts & 
Telecommunications, 
New Delhi. 

The Chief Post Master General, 
Andhra Circle, Abide, 
Hyderabad. 

A.P. Circle, M51as, -uyaeroan 

Counl for the Applicant 	Mr. E.S.Ramachandra Murthy(rnTPA€' 

Counsel for the Respondents 

CORAM: 

THE HON'OLE 5HRI A.V. HARIDASAN : MEMBER (JUDL.) 

THE HON 'OLE SHRI A.B. GURTHI : MEMBER (ADMN.) 
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OA 529/94. 	 Ot. of Order:9-8-94. 

( ORDER PASSED BY HON'BLE SHRI A.\I.HARIDASAN, MEMBER () ). 

* * * 

This application is directed against the rejection 

of the claim of the applicant for employment assistace 

on compassionate grounds. The applicant's Lather expired 

on 12-7-92 while he was working as Jr.Accounts Officer in 

the office of the Director of Accounts (Postal), A.P. 

Circle, Hyderabad. The applicant is the third son of the 

deceased employee. The first son is employed under 

j€is Godavari Fertilisers, Kakinada, erninjà saliry óf 

Rs.i900/— p.m. Second son of thedeceased employee is 

áiso attending to some Odd jobs and getting some meagre 

daily income. The family was given a terminal benefits 

amounting to Rs,1 926,873/—. S sum of Rs.21,121/— is the 

family pension which the family is getting.it these 

e4re,s4.nee,y Mie pesee4 Apart from this it is further 

contended in the counter of the Respondents that the family 

has its own residential house also. Taking these facts 

and circumstance9, the competent authority decided that the 

deceased employee's family is not in tfl indigent circums— 

tances a 	s-"in.g 	7stuIployment as,istance. Against 

this order, the applicant's mother submited another repre— 

sentation 	requesting for employment asistance on 

1 	 compassionate grounds which was also rejected by the 
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Copy to: 

The Secrata!ry, Dept. of PostsOic  Telecommunications, 

New Delhi. 

The ChIef Post Master General, 

Anclhra Circle, Abids, 

Hyderabad. 

3; The Director pP Accounts,(Postal), 

A.P.Circlo, Abids, Hyderabad. 

4. One copy to Mr.E.S.Ramachandra Nurthy, Aduocate,CA,Hyderabad. 

S. One copy to 

6. One copy to Libr?&fS&ftt. 

7 One spare copy. 

YLKR 	.. 	• 	• 	. 	• 

for 
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aspondentr-authoritjea. 

:2. The Respondents resist theapp1iOation on the ground 

that the family not being. under indigent circumstances, 

compassionate appointment is no€ justified. Having 

perused the.p1eadjnggin the càSëartd having heard the 

. 	learned caunsel for the Réspondénts, e-areatisfied 

e 	c 
that the decisiontaken by the Rospndents not to extend 

the benefit of compassionate aointment cannot be 

light of. 
faulted especially 4 	the judgement rendered in 

Adffojr ) i 	 à.&th&Uj. 

C 1994 3CC (us) 500 ), wherein it has been held 

that the compassionate appointment is justified only in 

case of-' government employee dies in harness leaving the 

family in indigent circumstances without any other earn—

ing member in the family. in the light of what is stated 

the application leaving the parties to bear their own 

costs. 

ft?ctS 
(A.B.GaRTHI) 

Member (A) 
(A.vHaRIoAs 

Member (3) 	. 	
. .4 

Ot. 9th August. 1994. 
Dictated in Open Court. 

DEPUTY REGISTRAR(3) 

contd ... 

a. 



I-i 

Typod by 	 Compared by 

Eheckod by 	 Approved by 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERAao BENCH HYDERABAD 

THE •HUrJ'BLE 

AND 

TI3E HN'3LE MRA.B.Q[)F?THI 	MEMBER(2)—' 

Dbod: 	q .& - 

DDERtUDGMENT. 

CTLL.JG-rP7N 0. 

U.A.Nc. 629/9 
I • A 

Rdrni€LerJ and Intarim Directions 
Issued. 

A lloiied. 

:ispcsad of with dirostions. 

Dc' • 

Dismissed 35 Withdrawn 

Dismissed ror\Default; 

Rejected/flrdead. 

No o:der as to costs. 
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GA 629J94 
	 At, of Order:9-8-94. 

( ORDER PASSED BY I4ON'BLE SIIRI A.V.HARIDASAN, MEMBER (3) ). 

* * * 

This application is directed against the rejection 

of the claim of the applicant for e.pioyment assistance 

on compassionate grounds. The applicant's father expired 

on 12-7-92 while he was working as 3r.Accounts Officer in 

the office of the Director of Accounts (Postal), A.P. 

Circle, Hydarabad. The applicant is the third son of the 

deceased employee. The first son is employed under 

P1/s Codavari Fertilisers, Kakinada, earning a salary of 

Rs,18DO/" p.m. Second son of theadeceased employee is 

also attending to some odd jobs and getting some meagre 

daily income. The family was giuen a terminal benefits 

amounting to Rs.1,269873/-. A sin of Rs.20121/ is the 

family pension which the family is gettingrf& '4et flees 

efrrethre4scieeey 4he reee4 Apart from this it is further 

contended in the counter of the Respondents that the family 

I 
has its own residential house also. Taking these facts 

and circumstances, the competent authority decided that the 

deceased employee's family is not in tk indigent circums- 

tances a 	e'-aing _.sluIPloYment assistance. Against 

this order, the applicant's mother submited another rapre-

sentation e requesting for employment assistance on 

compassionate grounds, which was also rejected by the 



IN THE CENTRAL ADMINI5TRATIUE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

O.A. 629/94. 	 Dt. of Deciäon 	9-8-94. 

A. Ramkiran 
	

Applicant. 

* 	 Vs 

Union of India, rep, by 
Secretary, Dept. at Posts & 
Telecommunications, 
New Delhi. 

The Chief Post Master General, 
Andhre Circle, Abide, 
Hyderabad. 

The Director of Accounts (Postal) 
A.P. Circle, Abids, Byderabad. 

Aftj 

ANA P 
Respondents. 

Caunl for the Applicant 	fir. E.S.Ramachandra Nurthy(NiT(/?F 

Counsel for the Respondents 	fir. \JtXy,o7an/u,/Od(O.CGSC. 

CORAM: 

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.) 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (AOMN.) 

..2 
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Copy to: 

1 The Socratay, Oept.of Posts .& Telecommunications, 

New Delhi, 
1' The Chief-Post Master General, 

Andhra Circle, Abids, 	
. 

Hyderabad. 	- - 

3; The Director prAccounts,(Postal), 

A.P.Circle, Abids, Hyderabad, 

One copy to Nr.E.S.Ramachandra tiurthy, Advocats,CA,Hydorabad. 

One copy to Mr. /./jp7a.fle4, ,9c/).C4c<cAT,Hyderabad. 

One copy to Library,CU,Hyder'abad. 
34//gfl9 

spate copy. 

YLKR 	. 	. 

2. 
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Respondontr-authorities. 

2. 1 The Rsèpondente resist theapplicatioh onthe ground 

t.. 

that the family not being under indigent circurvstances, 

compassionate appointmenf"I not justified. Having 

perused the pleadings in the ctaeahd having heard the 

v 1 	c ..learfled ctOUflS8l10t the RSspendénts, we areaatisfied 

that the decistontake n by the Respondents not to extend 

the benefit of compassionate apointment cai½noi be 

Li9ht of 
faulted especially in / the judgement rendered in 

Auditor General. of idLa .& othtrs Use Anantha Raaashwara 

Rao.. 	( 1994 5CC (L&5) 500 ), wherein it has been held 

that the compassionate appointment is justified only in 

case 0q' government employee dies in harness leaving the 
2- 

family in indigent circumstances without any other earn—

ing member in the family. In the light of what is stated 

above, finding no merits in the application, we dismiss 

the application leaving the çarties to bear their own 

costs.  

ERTFTD TO EE TRUE COP? - 

Court Cfticn 
.ntrai AdminiStrtiV9 TribuEZ) 

Hydenbad Ec.cicb 
Hvderabtd. 

contd .1. 




